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SUBMLRGING OF KAKANAKOTF FORIST IN THE
KARINT RUSLRVOIR

*197. SHRI A. D. MANI: Will the
Mmister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether Government arc awaie  that
the Kakanakote Yorest in Mysore is gomng
to be submeiged in the Kabini reseryoir
thus depriving tourists of a major atirac-
tion in Mysore, viz.,, hunting of clephants;
and

(b) whether there are any proposals under
Government's consideration to have a sanc-
tuary for clephants in the countty so that
the elephant population may be propetly
preserved?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) A portion of the Kakanakote forest will
be submerged under the Kabini Project, but
the adjoining ateas will still be available
for giving shclter to clephants. Hunting of
clcphants is prohibited in Mysore and can-
not thercfore be considered as an attraction
for tourists.

(b) No Sir. The existing wild life sanc-
tuaries and National Parks arc adequate for
the preservation of clephants.

TATA FERTILISER PROJECT

*108, SHRY PRANAB KUMAR
MUKHFRITEE: Will the Minister of COM-
PANY AFFAIRS be plecased to state:

(a) whether it is a fact that ‘“Tata Chemi-
cals’’ to which a letter of intent for esta-
blishing a feitiliser project at Mithapur had
heen issued, has refused to obtain clearance
undcer the provisions of the Monopolies and
Restrictive Trade Practices Act; and

(b) if so, what is the reaction of Govern-
ment thereto?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI K. V RAGHUNATHA
REDDY): (a) Tata Chemicals have repre-
sented that theicv application for setting up
a fertilizer plant does not attiact the provi-
sions of the MRTP Act.

(b) The contentions of the company are
undcr examination.

APPOINTMINTS TN SHANKAR Sucan Minrs

LIMITED, CALCUTTA

SHRT K. P SUBRAMANIA

MENON:
“SHRT A. P. CHATTER]JEE:
Will the Minister of COMPANY AFFAIRS
be pleased (o state:

(a) whether a shareholder of the Shankar
Sugar Mills Limited, Calcurta lodged a

*199.
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complaint with the Government of India
as well as with the Company Law Boaid
about the appointment of Managing Director
and Deputy Managing Director respectively
of the said mill at {abulous salaries;

(by 1l ~o, what action Government have
taken o the matter:

(¢) whether his Depantment granted  their
apptoval (o the appomntment of the said

Managing Dnector and the Deputy Manag-
ing Director; and

(d) 1f so, the grounds on which such ap-
proval was granted?

I'HE.  MINISTER OF COMPANY AF-
FAIRS (SHRI K. V. RAGHUNATHA
REDDY): (a) A shareholder of the Shankar
Sugar Mills Limited had objected to the
managerial appointments proposed by the
company with the approval of the share-
holders at its meeting held on Ist Decem-
ber, 1969;

(b) The Company Law Board considered
the company’s application in the light of
the objections raised by this shareholder;

(c) The Company Law Board approved
the appointment of a Managing Director
and a Deputy Managing Director each on
a reduced remuneration of Rs. 2500 per
month plus one per cent commission restrict-
ed t0 50 per cent of their annual salary
plus perquisites; and

(d) The Company Law Board which is
a statutorv authoritv, considered all facts
and drcumstances of the case and decided
the company’s praposal on merits.

CaLcurtA TRAMWAYS COMPANY LIMITFD

*200, SHRI MONORANJAN ROY:
SHRI A. P. CHATTERJEE:

Will the Minister of PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT be pleased 1o state:

(a) whether Government’s attention has
been drawn fo a report recommending the
taking over of the Calcutta Tramways Com-
pany Limited after paying compensation of
rupecs one ctore; and

_(b) if so, the details of the recommenda-
tions and the steps taken by Government in
the matter?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a) and
(hY The Government of West Bengal con-
stitwted a Committee of officers of the State
Government and the Government of India
to advise the State Government on the
amount that may be justifiably offered for
the purchase of the Calcutta Tramways
Company and the factors required to he
considered in assessing a fair price for the
undertaking. Tts report has just been re-
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ceived and is undc  consideration by the
State Government. P nding examination bv
the State Government, they do not propose
to make the 1ecomm ndations public.
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+[INCOME-TAX ASStS: MFNT OF FILM S1ARS

X*201. SARDAR  (.URCHARAN SINGH
TOHRA: Will the Minister of FINANCE
be pleased to state:

(a) the amount ot income-tax that has
been assessed apainst cach of the following
film stars for the vear 1969-70:

(i) Shrimati Sharmila Tagore;
(ii) Shri Rajesh Kbhanna;
(iii) Shri Manoj Kumar; and
(iv) Shri Sanjiv kumar; and
(b) what amount o jncome-tax has becn
paid bv these film sars during the vear
1969-70 and what amount is still outstand-
ing against each one »f them?]
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+|THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b) These
fitm stars are being  assessed al Bombay
and Calcutta. The tequired information is
being collected and <shall be laid on the
Table of (he House as soon as possible.]
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F{PUSHPAK  AIRCRAFT

*202. SHRI SUNDAR SINGH BHAN-

DARI: Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state:

 (a) what are the reasons for discontinu-
ing the grants and the supplv of Pushpak
airciaft to the Flying Clubs by Government;

(by what i> the total number of Flying
Clubs in the country at present and how
many persons are under training in these
clubs; and

(c) whether it is a fact that the program-
me for manutacturing Pushpak aircraft i
also being postponed?]
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